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O R D E R 
 

12.10.2018:  Admittedly, the appeal has been preferred after a delay of 104 

days.  It is not the Appellant’s case that it did not have knowledge of passing of 

impugned order.  In terms of provisions of Section 61(2), the appeal against the 

impugned order is required to be filed within 30 days and delay of 15 days may 

be condoned if there was a sufficient cause.  Since the appeal is hopelessly time 

barred, learned counsel for the Appellant seeks to withdraw the appeal with 

liberty to seek appropriate legal remedy before the competent forum. 

 

 The appeal is dismissed as withdrawn with aforesaid liberty. 

  

 

 
 

 

        [Justice Bansi Lal Bhat] 
    Member (Judicial) 

am/uk 

 
 
 
 


